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STATEMENT OF OBJECTS AND REASONS

The <jvil of political defections has been ,n matter of national concern.
If H i;; Tiof coinbntt d, ii IF JiKi.1-, to undermine tiir; very foundations of
our democracy ;md <hu pi-jncipJcs which sustain it. With this object, an
assurance was given in the Address by the President to Parliament that
the Government intended to introduce in ihe current session of Parlia-
ment an anti-defection Bill. Tlii.s Hill iy, meant for oiUl.iwiiiH defection
and fulfilling the above assurance.

2. The Bill seeks to amend the Constitution to provide that an elected
member of Parliament or a State Legislature, who has been elected as
a candidate set up by a political party and a nominated member of Par-
liament or a State Legislature who is a member of a political party at
the time he takes his seat or who becomes a member of a political party
within six months after he takes his seat*would be disqualified on the
ground of defection if he voluntarily relinquishes his meinbeiship <>r
such political party or votes or abstains from voting in such TTouse cor.-
trary to any direction of such party or is expelled from such party. An
independent member of Parliament or a State Legislature shall also be
disqualified if he joins any political party after his election. A nominated
member of Parliament or i State Legislature who is not a member of a
political party at the time of his nomination and who has not become a
member of any political party before the expiry of six months from 1he
date on which he takes his seat shall be disqualified if lu; join:: ;inv
political party after the expiry of the said period of six ino.ilhs The [Sill
also makes suitable provisions with respect to splits in, and mergers ol,
political parties. A special provision has been included in the Bill 1o
enable a person who ht>s been elected as the presiding officer of a House
to sever his connections with his political party. The question as to
whether a member of a House of Parliament or State Legislature has
become subject to the proposed disqualification will be determined by
the presiding officer of the House; where the question is wilh reference
to the presiding officer himself, it will be decided by a member of the ,
House elected by the House in that behalf.

3. The Bill seeks to achieve the above objects.
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